CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH
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Present : HON'BLE DR, B.C, SARMA | ADMINISTRATIVE MEMBER,
HON 'BLE MR, PARITOSH DUTTA, JUDICIAL MEMBER,

BALARAM DS
Vs,

UNION OF INDIA & ORS, (Post)

For Applicant : Mr, A,C. Dasgupta, Counsei.-t

For ReSpondénts : Ms, K, Banerjes, Counsel, -
b |
'Héérﬁ on : 30,1,1996, o : Urdered on : 30,1,1996,
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The applicant, who is a Postman under thm'reépondents, was
placed unde; suspension following his inVleement‘in a}Criminal cass,
Subsgquently, however, he was discharged from the Criminai cas8 and
&f';as,also reinstated in serﬁice.lﬂn 30,6,1992 the respondents have
issusd an Order to the effect that ths perind of suspension of ths
applicant along with two others would be adjustad agai?SE the1leav9
due, The respondents hsve, howsver, issued s suﬁsequeﬁg arg;r2%25
the effect that a sum of Rs, 14,994,85 p, would be rscovered from the
pay and allowances of the appliéant. The applicanf contends that
thé said amount‘uas on account of withdrawal of subsist@nce allowance
'during the period of suspension, B8eing aggrieved by the said Order
the applicant hsad suBmitged 4 series of representatibns,VGODias of

which have been annexed to the application, The applicant contends

(% Contd,,.P/2,




that the respondents have not yet disposed of those representations ¢

/alleged
on the contrary, deduction for recovery oF/over,draual amount has

)

already been made §inge tyo months, Being aggrisved thereby, the

instant application has been filed, | |

2, When the matter was takénAup for édmission hearing today,

Ms. K. Banerjse, 1d, Counsel for the respondents, méda her appearance,

She submitted that she has not received any" 1nstruct10n from- her clients
f?dﬁether the representations filed by the applicant have sincs been
‘diSpOSBd of of not, However, the iearned Cbuhsel“?or the applicant

categorically submitted that none of the p representations has been

disposed of by the respondents és yety on fhe other hénd, thé.authori-

-ties have taken certain action uhich ars édvensettotbhe interest of

the applicant,

3. In view of the above discussion and taklng 1nto CQnslderatlon
the fact that the representations Flled by the appllcant have not yet
been disposed of by the resporidents, the appllcatlon is disposed of
at'the ﬁtage of admission itself witH the dirsction fhétAthe respondsnt
no, 2, who is the Sanion‘§uperintendent‘of Post Offices, Central
Calcutta Division, Calcutta, shall treat this application as a fresh
representation and shall di;pose it of'uithin‘a period of 2 months
firom the date of communiCation of this Urder. Theredfter, thg said
respondent shall also pass a Speaking‘o;der thereon uhiéh shall be
conveyed to the applicant within a ﬂUrthér period of‘one month, Ue
further difect the said feSpondent to give a personal hearing to the
applicant in the matter before the speaking Order is passed, The
respondents arezzigected not to give effect to the impugned Order
dated 9;11.1995 as set out a% Annexure A7 (page-ZS) to the applica-
ok a@wkwbwf By N Aspratrdiufen,
tibqﬁ Thus, We order that no further deduction for recovery of alleged
over'payment shall be made with effect from February'96 onwards till
the data of nepfesantatianoisLdispoéed-of as discussed.hereinbefore.
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We, however, dérect kkak the respondents, if ige favourable decision is
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